
193 Persollnel Expla1ll1tioll AGRAHAYANA 27,1895 (SAKA ) PersOl~lel Explanation 194 
by Member by Member 

MR. SPEAKER: I have to see how 12.21 brs. 
many were reconled and bring it to yOUI 
notice. I will find out in how many cases 
they were recorded and will bring it to 
your notice; will you be satisfied ? 

SHRI SHY AMNANDAN MJSHRA: 
Generally speaking, we have found you 
extremely alert in this metter. 

MR. SPEAKER : I shall Jay it on 
the Table. You do not know. Sometimes 
even while I see the agenda, there is 
slip and a voHey and burst goes out in 
the meanwhile. Sometimes, when I am 
listeni1:g to one gentleman may be Spea-
ker or the Chairman there comes a volley 
or burst from the other unnoticed by the 
Chair. 

In how many cases it found its way on 
the record on that side and in how many 
cases it found its way into the record on 
this side, sball I find out and let you 
know? Now, I will request you to kindly 
drop it. 

One thing, I must say. Prof. Mukerjee 
has suggested something. I greatly admire 
him for many reasons. But, in this parti .. 
cular . case, he has made one suggestion 
which is worth considering. And, I am 
very confident that all of us will sit some-
time together and see what type of norm. 
we sbould adopt towards each otber. 

SHRI DINEN BHATTACHARYVA 
(Serampore): Before tbe U. P. elections. 

MR. SPEAKER : I tbink it is much 
better we do it after that. You will never 
observe them so long as they are there ! 
We might sit together as groups of people 
some time. We must have certain norms. 
It is not like laying tbe eggs to be eaten, 
but as permanent, standing directions or 
rules which should be observed by both 
sides. 
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SHRI INnER 1. MALHOTRA (Jammu): 
On a point of order ... 

MR. SPEAKER: I am not allowing it. 
Let him please sit down. He has no right 
to raise it. I am not allowing it. 
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After all, there should be some method 
of doing this. We have a rule on it. I must 
have something in my hand before I can 
allow it. 

SHRI S. A. SHAMIM (Srinagar) : I am 
seeking your guidance as to what I should 
do ? I want to know whether I am to 
remain in the House for all time, because 


